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I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 6725 OF 2009

SWADHI N KUMAR MAHARANA & ORS. ..., APPELLANT( S)
VERSUS

MANAGEMENT OF EXECUTI VE ENG NEER ... . RESPONDENT( S)

W TH

ClVIL APPEAL NO. 6726 OF 2009

ORDER
Adm ttedly, t he appel | ant s- wor ker s wer e enpl o
yed
sometine in between 1985 and 1993 and were getting wages
ranging from Rs. 780/- to Rs.810/- per nonth dependi ng
upon t he nunber of working days in that nonth. In 1997,

t he r espondent - nanagenent i ssued noti ces to
t he

appel lants that their services were no nore required.
Aggri eved by the sane, the appell ants-workers chal |l enged
their term nation before the Assistant Labour Oficer,
Jai pur. The Labour Oficer accepted that there was an

i ndustri al di spute and i ssued notice for conciliati
on

under section 10 of the Industrial Disputes Act, 1947.
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But t he conciliation failed. Ther eafter, t he S
tate
16: 11: 42 1 ST
Reason:

Gover nnment referred t he mat t er to t he | ndustr
i al

Tri bunal .



The | abour court held that the termination of the
appel I ant s was in viol ation of section 25F of
I ndustri al Di sput es Act, 1947. It directed
respondent - managenment to reinstate the appell ants-workers
in service with 50% of the back wages. As against that
Award, both the appellants and the respondent preferred
Wit petitions before t he Hi gh Court. Bot h t he
petitions were heard together by the H gh Court. The Hi gh
Court di smi ssed t he respondent’s Wit petition
quashed the direction of payment of 50% back wages to the
appel I ant s si nce no evi dence was | ed by
appel I ant s-workers that they were not gainfully enployed
during the period of retrenchrment. Aggrieved by the sane,
both the appellants and the respondent preferred these
appeal s by special |eave.

After heari ng | ear ned counsel appeari ng for
parties and perused the record, we do not find any reason
tointerfere with the inpugned judgnment and order passed
by the H gh Court.

Accordingly, these appeals are dism ssed.

............................. J
[R K. AGRAVAL]
NEW DELH ;
JANUARY 28, 2015.
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RECORD OF PROCEEDI NGS
Cvil Appeal No. 6725/ 2009
SWADHI N KUMAR MAHARANA & ORS. Appel | ant ('s)
VERSUS
MANAGEMENT OF EXECUTI VE ENG NEER Respondent ( s)
(Wth office report) (For final disposal)

WTH C. A No. 6726/ 2009

t he

t he

but

t he

t he



(Wth appln.(s) for directions and O fice Report)
Date : 28/ 01/ 2015 These appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTICE MY. EQBAL
HON BLE MR JUSTI CE R K. AGRAVWAL
For Appellant(s) Vi noo Bhagat, Adv.
Rut wi k Panda, Adv.
Anshu Mal ik, Adv.

For Respondent (s) Ashok Pani gr ahi, Adv.
Sant osh Kumar, Adv.

Vg

V3

Vs

M . Ashok Pani grahi, Adv.
Vg

V3

Ms. Ashm Mohan, Adv.
M. Rutwi k Panda, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

These appeals are disnmissed in terns of the signed order.

(SANJAY KUMAR-I 1) (1 NDU POKHRI YAL)
COURT MASTER COURT MASTER
(Signed Order is placed on the file)



